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.rjLjxq th 	ct riina1 Appliien 

under section 19 of the irnjnjstratiye 

Tri3i.ina1s Act,185,e has chal1ene the 

steps taken lay the ResjoflJents to reuo arise 

the services of 455(t of 1437) Casual 

Lacirrson the qjr(3und that the Resondetts 

did not consiler his case for reuiarisation, 

?art from other rounls,the Advocate for 

the Ap1icant states that while inrthg the 

ce of the Applicant,the Respondents hare 

enlisted several other ecsons(who were 

either never eaaged for required jieriod or 

erae& at a later point of time, than the 

Ap1icant, as (,asual taourers)for regularisa- 

In the a1oe prernise,ithout 

11.3t1in any time arid entering into the 

merits, this case ishereby disposed of at 

this a€Imi;sion stage by a,31rindj the h,199licant 

tf, suhriit a conso14ated representation to the 

Respondents (y giving full details)y 

153.2004 and the'Resonâents are heresy 

asked to consider the representation of the 

Applicant and enter into an enquiry to find 

out as to whether the Applicant has gut a 

case for regularisetionUnttl full corisidera-

t±n is given to the case of the Applicant 

ath :ie is intimated aeut the result of such 

cons ileratia, the Respondents should not 

roceed to reuiarise anybody as against the 

newly created 455 posts of R,M It is further 

lirccte 

 

that in case te alicant seeks 

for 	 herinç i r the matter the 

Rnsntre hey 	rected to al1w' 
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the ;p1jcirt a person1 hearing in all 

fiartos of this 

with these observations and 

ijrsctions,ttijs 	is disposed of,,No cost5 

SeM copies of this erder alongwith 

cojDies of 	ta the Resondents and free 

cojes of this or;er be !iven to learned 

cø'insel for looth sidez 
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